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THE HGN'BLE S.B. ADIGE, nEI^BEF,(A).

For the Pstitioners,

For the •Respontiiente,

JUOGEnENT (ORAL)

... Shri Sant Lai,
Ccsunsal.

... !^.rs Rsj Kumari Choory
Cfjunsal uith Celsnel
P,3, Ahluuslia.

(By Hon'blis T'lr. 3ustic8 V.S, flalimath, •
Chairman)

The couns0l for the respondents has filed a declarati®n

which all the petitioners hauB signrsd that the judgamsnt of the

Tribunal in.O.A. Nq . 1353/88 hss been complied with. There is "ncT

good reason uhy uie should net act on the said statement. As the

judgement of the Tribunal has since been ccDmplisd with, no action

undsr the Contsmpt of Courts Act is called for. HsncSj the

contempt proceedings are dropped.
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